
, 

STRATIVE TRIBW14j 

.• 	 BANGALORE BENCH 

Second Floor, 
Commercial Complex, 
In dir n ag a r, 
BANGALORE_ 560 038. 

Dated: 14 0EC1994 
APPLICATIQJ NO: 335/94 and 592 to 600 of 1994.  

APPLIcANTs:srBDGuggali and nine others., 

V/s. 

RESPQJDENTS ;.-. 
The Dy.Secretary,Deptt.of Revenue, 
M/o.Finance,New Delhi & Others., 

T. 

.... 
No. 108,NHCS Layout ,Third Staé 	 . 
Fourth Block,Basaveswaranagr,: :..; ..;. ............- --• .: 

Bangalore-560 079. 	. . 	• 

The. Collector,Central Excise, 
Post Box No.5400,Queen's Road, 

Bangalore-560 001. 

Sri.M.S.Padmarojaiah, 
Sr.C.G.S.C.High Court Bidg, 
I3angalore-560001. 

Suhjec; 	F•rwardjng f 	
of the OrdQr- Passed by the Central Administrative TribunaI,BgaI,r 

--xx-- e. 

P1ese find encl•sed herewith a copy of th ORDER/ 
STAY OF ER/JITERll ORDER/ Pss6d by this Trib,1 in the_  above mentioned PPlictio(5) on 24111994.

------------ 

gm* 

JJEII-ulvy ±-tLSfRAR 
JUDICIAL BRPNCHES. 
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CENTRAL AD4lN ISTRATIVE TRIULNAL, i3GL0RE UCii, 0AGAL0RE 

ORIGINAL APPLICATION NUMBERS 335, 592 TO 600 OF 1994 

'1siitJJ)AY, Ifila T-i" 24fr1 hAY Ui r0VLAici,1994 

Justice j. K. Snyonsundar, 	 Vice-Cnairman. 

T. V . taIidnan 	 ber (A 

1. iJ.L).U,dl1. 
Sjo lanappa 
U/u the LssistanL Collector of 
Cutoa, io.4l, :iilers r0aQ, 
Vasnnthanaar, bari,alore-l. 

. 1.Viuy, 
Lv o 1,.Venkatacuiar, 
U;u Collector of Central Sxcise, 

Road, P.a.o.540j, 
ban <,a lore-i. 

S. V . 
S,.o Veniatasuoraianian, 
Ujo we Collector of Central Excise, 
queen's I<oad, P.1.No.5400, 
ha;ialore-1. 

rraasn, 
S/u Copula i.ao, 
0'0 tile Assistant Collector of 
Central i.xcise, (lesnwantnupur 
Rane), 161/I, I 'iain Roau, 
aeshauripuram, banalore-20. 

D.\a6endr3, 
S, a A.V.Suryanarayaaa Lao, 
u o the Collector of Central hxciae, 
aueen'5 RoJ, i.J.ao.D4UU, 

1iorL'-5UuJul. 

i. 	 4JO, 

0 - . COVlIfuu AiO, 
0/0 toe saistant Collector of Central 

:1diuiore J1v1iu, 
iLLdvara, 'aiulore-l. 

7. K.S.Fraonakar, 
S/u K.a.aarayana Kao, 
o a tue Su rinteadeit of Central 

ClaC. Snir03a. 

a. 	ijuoacna 3eLL, 
So 	cdydilci aeLt, 
uu Lac assistant Uuilector of 
0LOt1l 

 
LxCise. jjj\u ierL 

'., 
E ( 	 a a •;. Vasanto 

) a/u toe nSSitstLiiit, ouliector ot 
vu 

Ceucrai aacise, uan0aior-i oil., 
'auean uople, 

a lore - liot 	UOflt(j. 



U.N.B.Vijaya Lakhin1, 
W/o N.T.Bheeniaiah, 
O/o the Assistant Collect r of 
Central Excise, Bangalore I Dn., 
Lanesn Lompiex, .L.Koaa, 	

. Banalore-9. 	 .. Applicants in A.Nos. 335, 
592 to 600/94. 

(By Advocate Shr d.S.Ananthapadmanabha) 

v . 

Deputy Secretary 
Government of Inia, 
i-iinistry of Finaflce, 
Department of Revenue, 
Ad-hA, North Elck, 
New Delhi-hO 001. 

Collector, 
Central Excise, Queen's R ad, 
P.b.No.5400, banalore-56 001. 

Additional/Deputy Collect r (j) & V 
Customs & Centrajl Excise, 
Queen"s Road, P.13.No.5400 
Eangaiore-l. 

C6]lector1; 	 ---'. - 	-• - 

Certral Excise, o 71, Cl b Road, 
- - 	Jegau-590 001 	. . •.. 	1:u-9;, 	. 

Ad/Deputy Collector (P & ) 
Customs & Central Excise, No.71;-- 	. 
Club Road, Beiguin-590 00 

Government of India, 
Ministry of Per$onnel (P(; & P) 
Department of Prsonnel & Training, 
New Delhi-i. 	 .. Respondents. 

(by Staidina  Coursel Shri i.S.adniarajaia. 

0RDr 

ir.Justice P.K.S!iynsundar,\Jce-Cnair;n;_. 

-. 	. 	Iè have heard the 1eared Snior Central Governient Standing  

Counsel for tne rspondent. Tne applicants dthnnid 	for restora- 

tion of tneir senoriLy ac ordiu to tueuu6 ient of tne Sudre,iie 

Court in tne i)iiECT iCrUJ. ' CLASS 11 hi 	rhtIC UI;hi 	itSU- 

CIATlO 	v. SIA!h. 0t' i'LAAA ASITA (1990 13) PJC 346]. 	e are 

told by the leatned Stan hag Counsel tnat toe said ciaia is 

presently unuer cnsiUerati n and ifl fact so iuucn can ue galnerea 

froi para 10 of tne objec :ion stateaent filed on oenalf of tue 
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respondents. If Government hav 	already undertaken a review 

of the applicants case on the basis of their representations, 

we think it appropriate to direct respondent-2 to dispose of 

those representations in accordance with law within a period 

of tnree inoAhs fron the date of receipt of a copy of this order. 

We also ivake 	it 	clear 	tnat 	if 	any 	of the applicants have not 

so far filed 	representations, 	sucn 	of them will 	be 	at 	liberty 

to make sucn 	representations 	and 	on 	receivin  tneiii 	the 	Union 

Govern:ient will 	consider 	tneir 	claims for 	seniroity. 	Those 

who are yet to make their representations will -make .the.n. within 

frm to-day and in such case on•receiptof sucn represen-

tatibns, tne department will dispose of the same within 3 .nonths - - 

from the said date. 

np 

IiCfl/IPINT) 

Central Ad; . 	. TrjbutJ 
8arJur Btr.Ji 
Baaor 



gTRAL ADMJN ISTRATrVE TR IBUNAL 
ANGALCFE BENCH 

Second Floor, 
Commercial Cmpjex, 
In dir an ag a r, 
BANGE 560 038. 

Dated: 12 J A N 1995 
APPLICATI 

PLANTS: Sri.b.D.Guggalj and nine others., 
v/s. 

RESPQ\JDEI\JT$:.., The  Dy.Secretary,Dept.0f Revenue,M/ofjnance 
New Delhi and others., 

T. i. Srio H. So An ant hapadman 	 Layout, 
Third Stage,Fourth Block,BasaveswaranagarBaflgalor,79 

 The Dy.Secretary,Deptt.of Revenue,M/o.Fjnance,Ad.11A 
North Block,New Delhj_11000I, 

 The Collector,Central ExCjse,QueensRoad PB.No.5400, 
Bangalore_.I. 

 The Addl/Dy.Co11ectorp&V) Customs & Central 
Queens Road,PB.No.5400,Baflgalore....l 

 The Collector,Central Excise,No.71,Club Road,Be1gaum...59001 
 Mdl/Dy.Collector(P&V),Centraj Licise & Customs, NO.71.,Cjb Road,Be1g _590010  

 Ministry of Personnel,E 	& Pensthons,Deptt,of Personnel, and Training,New Delhi-I. 

 Sri.M.S.Padmarajajah,Sefljor Central Government Standing, 
Counsej,High Court 	Bangalore-1.  

Suiject;_ Fqrwardjnq mf 
I 
cppj,,0S of the Ordr 	Passed by. the Central Admlnistratjve Tribunl,BaaI,r. 

STAY ORDER/JITER 

—xx-- 
Please find enclised herewith a copy of the 	D/ 

mentj.oned 
OB1JER/ Pss&d by this Trjrl ii 	the above aPPlication(s) on 	04-01-1995, 

Miscellaneous 

-WL- UtVL 

-!i h c 
IX 
I 4 DE&PUTREGISTRAR 

JUD IC IAL BRANCHES. 



Date 

oi - £h. 	P. 

3 , cf I U k cci 	o.J 

Orders of Tribunal 

PKS 	MA 

4th January, 1994 

Orders OnM.A. No.1 /95: 

Heard both sides. 
S 	

• 

In the circumstances 

) mentioned in the M.A. we 

accede to the request of 

the applicants for extension 

of time and grant further 

time to make the representa_ 

tion. We extend time upto 

and till the end of February, 

1995. 

Let a copy of this order 
The sent to the respondents 
for information. 

M [ A I 	 V. C. 

cOPY 

- 
Central Admi strative Tribunil 

Ban!al.r. B.nth 
øanaal.rS 


